| I TEM NO. 113 COURT NO. 7 SECTI ON X
SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 1297-1298 COF 2002

RAVA SHANKER SI NGH Appel | ant (s)
VERSUS

CHANCELLOR, PURVANCHAL UNI VERSI TY & ORS. Respondent (s)
(Wth office report )
Dat e: 26/ 02/ 2009 These Appeal s were called on for hearing today.
CORAM :

HON' BLE MR. JUSTI CE R V. RAVEENDRAN

HON' BLE MR. JUSTICE H. L. DATTU

For Appel I ant(s)
Ms. Niranjana Singh, Adv.

For Respondent (s)
M. K N Rai, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Learned counsel for the appellant prays that the appeals may be
di snmi ssed as having becone infructuous |eaving question of |aw open. The
appeal s are di sm ssed accordingly.

(Anand Si ngh) (Pawan Kurmar)
Assi stant Regi strar Court Master
(signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NOCS. 1297-1298 OF 2002

RAVA SHANKER SI NGH

APPELLANT
VERSUS

CHANCELLOR, PURVANCHAL

UNI VERSI TY & ORS. ... RESPONDENTS
CRDER

Learned counsel for the appellant prays that the appeal s may

be di sm ssed as having becone infructuous |eaving question of |aw



open. The appeal s are disnissed accordingly.

( R V. RAVEENDRAN )

( H. L. DATTU)
NEW DELHI ,
FEBRUARY 26, 2009.



